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Judgement

L. Narasimha Reddy, ]J.—The petitioner states that his grandfather created a
Wakf, by name Dargah Hazarat Syed Shah Ali Peeran Khadri at Gajwel Town,
Medak District and worked as Mutawali during his life time. The father of the
petitioner is said to have succeeded to the office and that the petitioner, in turn,
is said to have succeeded to the same, after death of his father in the year 1992.
The petitioner states that he has been making repeated representations to the
respondent with a request to recognize him as Muthawalli of the Wakf u/s 42 of
the Wakf Act, 1995 (for short "the Act"). His grievance is that no steps have been
taken thereon. Heard the learned counsel for the petitioner and the learned
Standing Counsel for the respondent.

2. Section 42 of the Act provides for recognition by the Wakf Board, of the
succession to the office of Muthawalli of a Wakf. Before a resolution, in this
regard is passed, the matter needs to be examined through Inspector Auditor, or
some other Enquiry Officer. Recognition by the Board will enable the incumbent
to function effectively. Uncertainty in the matter will lead to several complications.

3. Hence, the Writ petition is disposed of, directing the respondent to consider
the representations made by the petitioner and to take necessary steps within a
period of three (3) months from the date of receipt of a copy of this order. The
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miscellaneous petition filed in this Writ Petition shall also stand disposed of.
There shall be no order as to costs.
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